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Sh. Zain Abbas for the Operational Creditor. The Registry of this
Tribunal has pointed out some procedural objection/defect Jinforming such the
present application does not seem to be in order.

Hence, there is requirement to issue a formal notice under Section 9 (5)
of the Code. That apart a statutory notice be also issued to the Corporate Debtor
Company in view of now a settled legal position.

The matter be listed on 21 September 2017,
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